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MR. CHAIRMAN: Do you want to make a comment on the Chair?
...{Interruptions)...

SHRI DEREK O'BRIEN: I am not going to make a comment on the Chairman.
...(Interruptions)...

MR CHAIRMAN: This will not go on record. ...(Interruptions)... This is not fair.

.(Interruptions)... The House is adjoumed to meet at 12 o'clock.
The House then adjowrned at fourteen minutes past eleven of the clock

The House reassembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair

ORAL ANSWERS TO QUESTIONS
Power generation from solar and hydel power

*316. SHRI RONALD SAPA TLAU: Will the Minister of POWER be pleased to

state:

{a) the current total capacity of power generation from solar power and hydel

power generating units, State-wise;

(by the existing norms enforced by Government on the States interested in
bringing investors from India and foreign countries, particularly in buying back the

power generated; and

{c) the Government’s stand on setting up of hydel power projects in the

country in reference to the climate change, the details thereof?

THE MINISTER OF STATE CF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

{a) The State-wise details of the total nstalled capacity of power generation

from solar power and hydel power is given at Annexure (See below).
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Government has taken following measures to promote generation thus

the mvestors from India and foreign Countries:

Generation of Electricity is delicensed activity under Electricity Act, 2003.
Thus developer can establish generating station based on their commercial

principles.

Tariff policy issued in January, 2016 allows that the power should be

procured competitively by Distribution licensees.

Guidelines for procurement of solar and wind power through tariff based

competitive bidding process have been issued;

Declared Renewable Purchase Obligations (RPO) up to 2021-22;
Notitied National Offshore Wind Energy Policy;

Notified policy for Re-powering of Wind Power Projects;

Notified standards for deployment of solar photovoltaic systems/devices;

(vii) The waiver of Inter State Transmission System charges and losses for inter-

(©)

state sale of solar and wind power for projects commissioned by March

2022 has been given.

The Government has an unwavering commitment to mitigate Climate Change

by promoting Clean and Green Hydropower Towards this, the government has

approved the following measures to promote hydropower:—

L

Declaring Large Hydro Power (LHPs) (= 25 MW projects) as Renewable

Energy source;

Hydro Purchase Obligation (HPO) as a separate entity within Non-solar
Renewable Purchase Obligation (RPO};

Tariff rationalization measures for bringing down hydro power tarift;

Budgetary Support for Flood Moderation/Storage Hydro Electric Projects
(HEPs),

Budgetary Support to Cost of Enabling Infrastructure, i.e. roads/bridges etc.
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Annexure
State-wise installed Capacity of Power generated from Solar and Hydro

As on 31.05.2019

S No. State Installed Capacity of Power Generation (MW)
Solar Power Hydro Power

1 2 3 4

1. Himachal Pradesh 24.02 9800.02

2 Jammu and Kashmir 1512 3449.00

3 Punjab 20562 109630

4 Haryana 23216 0.00

5 Rajasthan 3551.00 411.00

6 Uttarakhand 309.84 375635

7 Uttar Pradesh 1045.10 501.60

8 Chhattisgarh 23135 120.00

9 Chandigarh 3471 0.00
10, Dadar and Nagar Haveli 546 0.00
11.  Daman and Diu 1541 0.00
12 Delh 13215 0.00
13, Guarat 2564.14 1990.00

14 Goea 478 0.00
15 Madhya Pradesh 199225 223500
16,  Maharashtra 163915 3047.00

17 Andhra Pradesh 329076 1610.00

18, Kamataka 613491 3644.20
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1 2 3 4
19, Kerala 140.33 1856.50
20, Tamil Nadu 2812.05 217820
21. Telangana 3598.80 240560
22, Tripura 941 0.00
23, Jharkhand 3647 210,00
24.  Bihar 144.95 0.00
25, Odisha 396.89 214225
26, Sikkim 0.01 2169.00
27.  West Bengal 8943 1341.20
28.  Arunachal Pradesh 539 515.00
29, Assam 2687 350.00
30.  Nagaland 1.00 75.00
31. Manipur 347 105.00
32, Meghalaya 012 322.00
33, Mizoram 0.51 60,00
34, Andaman and Nicobar Islands 11.73 0.00
35.  Lakshadweep 075 0.00
36.  Puducherry 314 0.00
ToTar 29409.25 4539922

MR. DEPUTY CHAIRMAN: Question No. 316. Shri Ronald Sapa Tlau.
- {Intervuptions)... Shri Ronald Sapa Tlau; not present. Now, the supplementaries.

.{Interruptions)...  Shri Manish Gupta. ... (Tnterruptions)... Shri Manish Gupta; you

put your supplementary. ...(Interruptions)... Shri Manish Gupta.



28 Oral Answers [RATYA SABHA] to questions

sft st vl ;. STEHURT AElGE, oY TR EERT 91 gA | (=reeE).

JTRIE® B AT (3 YR & AGA) ;- Sl <RI HiEd 1 59 i
W Fegpd We WiF 0 Fe ¢ F a8 TFd o ¥ oSl gl gEl gl
(...

sft s el - oMy UEd EERY S ¥ ATl (=EEE).. STHTi "Ry,
uh e TR 9 g9 e | (=),

sft YEAN o Fdd! - T, hon. External Affairs Minister ¥ S0 9 # wgd
W {ip A, 9%d 9% Wb H F9W 9 fem ¥l (@EeH).. $9 R $1 ool
g ® WEl 8, g Fider di W aEeR 8 iR Wi dR 9 sy grEn 9
S g¢ eyl e W IRSPNER dER ¥ L (FEEF).. s 30 d¥ W,
U QY Bl HIBR W AL <Y Pl Sl gRI T 0 guE Al ue fawarE =l
Tl (FEgr).. 3R S 96 € S99 W O e3¢ A 1 R 3@ T L(SEE).
geE W o § wee HEt St Wew § ond 3Ol O o9 AR B | (EeE).
IR e 4 7 99 SO © L (FEEF).. T collective responsibility ¥ 3R SHd
IR WX Sl 90F o M € 98 9El ¥ ().

3ft Suemafa - 0 dE Agm b owH el g9 uv Al B b | (FEEE)..
A U Plol & AN $H W BH AT dgd & | (=Eue).. |l AFFlE wewr e
AUHT TR W N8 S (FEE)... U H@ 316.. (RAGEF). .

ft JER o TEdt  wE wE S B S O g (@), d ATTR
TexqgHl o el &9 € 1.(ERIF)..

MR. DEPUTY CHAIRMAN: Question No. 316; Dr. T. Subbarami Reddy.
...{Interruptions).... Dr. T. Subbarami Reddy; you put your supplementary.

.(Tnterruptions)... U =T 317. &l GHRL UHE NI | (SEEF).
Electricity at low price to NER

*317. SHRI KAMAKHYA PRASAD TASA: Will the Minister of POWER be pleased

to state:

{a) whether Government proposes to establish more power generating systems

for providing electricity at reasonably low price in North Hastern Region (NER);

{by 1l so, the details thereof and the action taken thereon;



